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Announcement re
allocation of

be nominated to the said Joint Com-
mittee to fill the vacancies.”

v

“In accordance with the provisions of
rule 101 of the Rules of Procedure and
Conduct of Business in Lok Sabha 1 am
directed to inform you that the follow-
ing amendments made by Rajya Sabha
in the Bharat Petroleum Corporation
Limited (Determination of conditions of
Service of Employees) Bill 1988, at its
sitting held on the 8th August, 1988,
werp taken into consideration and ag-
reed to by Lok Sabha at its sitting held
on Wednesday, the 31s¢ August 1988:—

Clause 1

1. That at page 1, for lines 9210 the
following be substituted namely:—

“l. (1) This Act may be called

. the Bharat Petroleum Corporation Li-

mited (Determination of Conditions of
Service of Employees) Act, 1988.

(2) Tt shall be deemed to have
come into force on the 2nd day of July,
1988 "

[31 AUG. 1988
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time for Govi, and
other business

New Clause 4
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2. That at page 3, after line 20, the
following be inserted, namely:—

“4. (1) The Bharat
Caomoration

Petroleum
Limited (Determination
cf Conditions of Service of Employ-
ecs) Ordinance 1988 is hereby re-
pealed.

(2) Notwithstanding such repeal,
anything done or any action taken un-
dar the said Crdinance shall be deem-
ed to have bee dong or taken under
the corresponding provisions
Act.”

of this

Sir, 1 lay a copy each of the Bills men-

tioned at (I) and (JI) above op tae
Table, . o

ANNOUNCEMEN:" REGARDING AI',-
LOCATION OF TIME FOR DISPO-

SAL OF GOVERNMENT LEGISLATIVE
AND OTHER BUSINESS

THE VICE-CHAIRMAN (SHR| SAT-
YA PRAKASH MALAVIYA): I have to
inform Members that the Business Advi-
sory Committee at its meeting held to-
day, the 31st August 1988, allotted time

for Government legislative business as fol-
lows: —

Business

Time wlotted

the Lok Sabha

1 Consideration and passing of the Defamation Bill, 1988, as prssed by

2 Consideration and passing of the

Auroville Foundation Bill

hrs.

, 1988 . 1

The Committce also recommended that
tha House may sit on Friday. the 2nd
September, 1988 and the Private Members’
Businesg for
Thursday . 1988, may
be taken up on that day. Thursday, the
1st September, 1988 may be devoted to

-

(Res:olutions)' scheduled

the 1st Septerﬁber

the trapsaction of Government business.

The Committee further
thit =

recommended

o-der (o complete Government
legislative and other business, the present
Session of the Rajys Sabhy be extended by

oneg day and' accordingly, the House
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[Shri Satya Prakagh Malaviya]
should sit on Tuesday, the 6th September,
1988.

e

MOTOR Vehicles Bill 1988——contd,
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